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menta and the State Gov<r"::>,,nt. 
manage their d13tributlJ:l. WhICh 
particular State the Member is refer-
ring to, I do not know. 
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Sbri P. R, Patel: It seems that this 
year the monSGon is not very promis-
ing. May I know whether that will 
affect the 5ugarcB-n.e cultivation and 
!hereby the production of sugar, and 
Jf so, what reserves have been set 
apart by Government instead of try-
ing to export? 

Shri D, R. Chavan: It is too early 
to make any forecast about the rain-
fan and whether it would altect the 
prospect of the 1965-66 crop, 

Shri Rameshwar Tantla: May I 
know whether it is a fact that our 
'export price of sugar is as. 11 a 
maund f.o.h. which comes to about 
Rs. 9 to as. 10 to the sugar factories, 
in place ot the Rs. 80 a maund which 
they were getting previously? 

8hri C, Sabramaniam: The inter-
national price has come down. About 
fiftecn months back, it was round 
about £ 100, and now it has cc.me down 
·to £ 19 to £20. There!orc, there has 
bnn a considerable tall in the world 
market prices. 

Shri Ra .... : In view at the specula-
tiVe character of international trade 
and the Government's policy of con-
lining the issue of new licences onlY 
to the co-operative sugar factories or 
their OWn State-managed sugar taco 
10ries, why is It that Government are 
tbinking in term. ot establishing 
·tbese huge factories with the idea of 
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achieving so-called economies of 
scale thus making it impassible tor 
any co-operative factory to be estab-
lished in this country? 

Shri C. Sabramaniam: They would 
not compete with the co-operalive 
factories which would be producing 
for internal consumption, They will 
produce exclusively for export pur-
poses, 

Sbrl Ranea: Even then, it Is so 
speculative in character, 
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The Deputy HIllister 111 the Mia'" 
try ot F_ ..... Arrtcalture (Sbrl 
D, B, ChaVUl): (a) Yes, SIr, Tl.e 
a"nendment in question reqlli.reS '"he 
!:iUite Governmenu to obtain priOL' 
concurrence of the Central Govern-
menl before makin& an order unde,' 
sub-rules (2) and (3) of Rule 12:1 ot 
the Defence of Indla Rul8 for recu-
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lating the movement Or transport of 
any foodstuffs including edible oil-
seeds and oils and for controlling the 
prices of any such foodstuffs. 

(b) This has been done to prevent 
the State Governments from acting 
unilaterally in disregard of the agreed 
All-India pOlicy. This will help to re-
duce disparity in prices in the diffe-
rent Stateg and makes fOr an e u ~ 

table distribution of foodstuffs. 

Sbrlmatl Renub Rlt,y: Can Q. 
No. 56 be linked with this? 

AD bon. Member: Can Q. 49 

also be linked with this? 

Mr. Speaker: Can Q. Nos. 49 and 
56 be linked with this? Is the hon. 
Minister prepared to answer them 
together? 

The MInister of Food anti Arrleul-
tU'e (SIl.1 C. 8DlIramaDlam): 
Q. No. 56 has nothing to do with 
Q. No. 36. It i. not connected with 
Q. 36 at all. 
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Sbri C. SDllramaniam: The main 
question relates to the amendment of 
the Defence of India Rules. The 
question put by the hon. Member is 
a completely dilTerent question. Per-
haps. a question is coming up later 
in connection with that. 
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Sllrl C. Subramanlam: This is for 
the • purpose of preventing, for 
example, rice from Bihar flowing into 
other States creating fUrther scarcity 
in Bihar. It is only for that purpose 
that the Defence of India Rules have-
been used. As far as the supply is 
concerned. we try to supply as much 
as possible within the limits of avail-
ability to Bihar. But this is the ftrst 
time that I am hearing this figure of 
11 million tonnes as deficit. 

IIbrl Sbne Narayan Das: It is It 
lakh tonnes. 

8brl B1bbDtl MIabra: 11 lakh ton-
nes. not 11 million tonnes. 
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Sb.1 C. Sullramanlam: There has 
been some difficulty with regard to 
groundnut and groundnut oil in 
Gujarat. They wanted to have a 
ban on the movement of ground nut 
to other States. For regulating the 
movement of oil and for controlling 
the price. the State Gover",.,ents have 
to obtain the Centre's concurencC', 8':'-
cording to this amendment. 

Sbri K. N. Tlwary: Is it a fact 
that State Governments. especially 
the Governments of the surplua 
States are issuing orden to regulate 
movrment of foodstuffs within their 
States  without the previous concur-
renCe of the Central Government, and 
this has had a great adVerse Impaet 



389 Oral Answers SRAVANA 26, 1887 (SAKA) Oral Answen 

on the availability of foodstuffs? It 
so, what steps are the Central Gov-
ernment going to take? 

Shri C. Subramanlam: That is why 
this order has been amended. Before 
the amendment of this order, any 
State Government could impose any 
ban On the movement of foodgrains 
Bnd edible oils. Now it is in-
cumbent em the State Gov<:mments 
to take the concurrence of the Cen-
tral Government before they do so. 
This amendment will serve the pur-
poee which my hon. friend has in 
view. 

Sbri P. C. Borooah: May I know 
whether in spite of the eXtensive 
powers tor regulating the movement 
and price of foodstufTs, ~ er 40 per 
cent of the foodgrains has nat come 
into the market on account of the 
fact that it is held up by farmers? 
If so, what steps are Government 
going to take to remedy the situation? 

Shri C. Subramanlam: That is a 
different problem altogether. With 
regard to procurement also, State 
Governments are considering hoW 
best they can procure, if it is neces-
oary to procure, from the producers 
rather than aepend upon the trade. 

SbrlmaU Tarteshwarl Slnu: May 
I know whether after issuing these 
orders, the Central Government 
.... anted some of the 8urplu8 wheat 
producing states like Punjab and 
rice-producing States like Madhya 
PradeSh to reduce the price level? 
If so, have they refused to do 80 or 
have they agreed? 

Sbri C. Subramanlam: am not 
aware of any such redUction or 
jncrease. 

Shrlmatl Tartesbwarl Sinha: An 
olllcial spokesman of the Punjab 
Government made a statement that 
though the Central Government. 

Mr. Speaker: The Minister says 
that he is not aware of it. 

ShrlmaU Tarkesbwarl 8iBba: 
.... antCd a clarification. 

Mr. Speak.r: He does not know. 

Sllrlmatl Tarkeshwar! SInba: Ha. 
his attention been draWn to a state-
ment of a spokesman of the Punjab 
Government that though the Central 
Government wanted them to reduce 
the pric" of wheat, they would not 
be in a position to do BO. 

8hr1 C. Subramanlam: r have not 
asked them to reduce the price ot 
wheat. 
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81lr1 C. Subramanlam: I thought 
that would be going outside the Icope 
Of the question. This does not relate 
to production at all. 

I rn IA ~ ,"III' .~  . ~  r",,,. 
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Mr. Speaker: Which of the States 
have agreed to this arrangement? 

8hr1 C. SubramaJllanl: There ill 
no question of agreeing or not agree-
ing to that. This is a law which we 
have passed. 

Mr. S,....r: Is there any objec-
tion trom any State? 

Shrt C. SabramanJam: No doubt, 
80me people raised some objections. 
But they have agreed to this. 

SbrI ...... : May r know whether 
Government will enquire whether 
even the District ColJecton are 
issuing instructions: to the railway 
authorities either to book or not to 
book riCe from various rice-producing 
areas to consuming areas not only 
outside the zone but also inside the 
zone, and whether the- Government 
of India has been consulted before 
such authority is given even to the 
District Collector? 
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Sbr\ C. Subramanlam: They had 
no such authority. Evidently, they 
were exercising their inherent 
authority. Now it has been mad. 
clear that they should not do a ~ 

,uch thing. One main purpose of thi 
amendment is that, so that the State 
Governments may not take this 
power and then order the railways 
either to book Or not to book. 

Shrlmatl Renu Chakravartty: Has 
the amendment Of the Defence of 
India Rules had the elIect of bring-
ing out mustard oil for the eastern 
States of India? Knowing full well 
that mustard seeds are not coming 
from U.P., has the Defence of India 
Rules amendment helped in any way 
"ither to bring mustard oil above 
l(rOund or to bring down the price? 

Shrl C. Subramanlam: This is 
only for the purpose of eliminating 
State Governments taking unUateral 
action, without going through the 
process of discussion and coming to 
an agreement. As faf as mustard 
oil is concerned, I do agree that it is 
becoming more and more difficult in 
Bengal, and we are trying to solve it 
8S far as possible. 

Mr. Speaker: The Question Hour is 
over. 
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Sbr\ S. M. Banerjee: He should do 
it. We tabled adjournment motion. 
and calling attention motions on it. 

Mr. Speaker: If he wants to 
answer. I will allow him. 

Sbr\ S. M. Banerjee: Let the 
Minister answer. 

WRITTEN ANSWERS TO QU&S_ 
TIONS 

New Shipyards 

I ~ r Sbrl D. C. Shanaa: 
I Sbri R. S. Pandey: 

.". -{ Sbri Yashpal SiD&'h: 
I Sbri Madbu LIma),e: 
L Shr\ R. Barua: 

Will the Minister of Transport be 
pleased to state: 

(a) whether the desirability of 
having more shipyards to meet the 
country's requirements in sh;ppinC 
has been considered; and 

(b) if so, with what rellUlt! 

The Minister of Transport (Sbri Raj 
Babador): (a) Yes, Sir. 

(b) A second Shipyard is being e.-
tablished 8t Cochln. 

Arrlcultore Bank 

·31 Sbri D. C. Sharma: Wiil the 
~ter of Food and Arrloalture be 

pleased to refer to the reply given 
to Starred Que.tion No. 654 on the 
30th March, 1965 and state: 

(a) whether any decisiOn has since 
been taken regarding the establish-
ment of an Agricultural Bank; and 

(b) if not, when the deciiion is 
likely to be arrived at? 

The Minister of Food and Afr\rul-
tore (Shrl C. Subramanlam): (a) and 
(b). No final decision has so far beon 
taken regarding thE' establishment ~ 

st'paratc Agricultural Banks to extend 
credit to the farmers. The proposal 
to create alterrrative lines of credit 
has been discussed at the Centre. II 
is being circulated to the St3te Gov-
ernments for comments in the light 0' 
which the matter will be urt ~r cur.· 
sidered. 




